IIT THE CENTEAL ADMINIISTRATIVE TRIEUIAL, JAIPIFP EENCH, JAIEUFR
Date of order: 13.4,2000
OA No.570/95

Gulml Chand Gupta 2/: Shri Malkkhan Lal Gupta at present working as Sr.

Section Supervizcr (U/3) O'c the Ar~-unLantu Ctfizer, <Gensral Manager

Jaipur.
.. Applicant
Versus

1. Unicn . f Tniia ‘hrough the Szcoretary ko the Govi., Ministry of
Communicaticons, Depkb. of Thleuummunlcatlons, Sanchar Phawan,
New Delhi.

2. Ths Divactor Ganeral, Deparkment of Telecommunicaticnz, Sanchar
Bhawan, New Delhi. '

= _ Th2 Gzneral Managjat, ptc. cf Telecommunicaticnz, Telacom
'Cj;j- District, M .I.Rcad, Jaipar. |
4. The [Ly. Gensral Manager (Adm. and  Com.), Department  of

Telecommunications, Jaipur Telecom District, Jaipur.

.+ Respondents
" Mr. Surendra Singh, counsel for the applicant

Mr. V.G.Gurjar, =cuns2l for the respondants

" CORAM:
Hon'ble Mr. Justice B.S.Raikots, Vice Chairman
. Hon'ble Mr. MN.P.Mawani, Adninistrative Mamber
'é? ORDER

Fer Hon'kle Mr. B.3.FPailcte, Vioe Chairman

In thiz OA the suzpenzicn crdsr Jdatsd 22.7.1994 has hbesn
challengy2d kv the applicant. The learned counzel  for the applicant
submitted that the 3aid suspsnsion l:rder was revolal in the year 1996
itself. If that iz ac, thiz Application has becomé infructucus. If the

arplicant has any grievance regarding the quantum of auspensiocn allowanc:ss,

'l

he may make =z separakte reprezentaticn kefore the coupebent authority. In
view of the matkter, we pass the crder as undsr:
The BApplication iz dismizseld a3 having kecoms  infructucus.

However, it iz open Lo the applicant o maks a 'epresentation

]

rajarding the cuantum <f the szuspenzion allowances kefors the
T

mpztent anthorikty within § weaels from today and the authority

m

hall «<consider the same within thres montha  thereafter.

Accordingly the QA iz Aispos2d of. Mo coats.

< ' A :
(11.P.1Tawani ) (B.2.Faikata)

Adm. Memb=t ’ Vice Chairman




